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MR. SPEAKER: The result* of the
division Is:

Ayes: 99; Noes; 14.
The motion was adopted,

MR, SPEAKER: We now adjourn to
meet again at 1445 bours. 13,40 hrs.

The Lok Sabha adjourned for Lunch
till Forty-five Minutes past Fourteen of
the

The Lok Sabha re-assembled,
Lunch at Forty-eight
Forteen of the Clock.

after
Mirutes past

[M=, DEPUTY-SPEARER in the Chair}

COAL MINES (NATIONALISATION)
AMENDMENT BILL

MR. DEPUTY SPEAKER: We take
up the Coal Mines (Nationalisation)
Amendment Bill.

THE MINISTER OF ENERGY (SHRI
K. C. PANT): 1 beg to move:

“That the Bull further to amend
ihe Coal Mines (Nationalisation)
Act, 1873, be taken into considera-
tion.”

Sir, as the House knows, the coal
mines in the country were nationalized
in two phases. Firstly, the coking coal
mines were nationalized in 1971 after
taking over their management in the
first place; and later, the management
ot non-coking coal mines was taken
over; and that too, was followed by the
nationalization of non-coking coal
mines. And the intention bebind these
steps was that coal mines should be
owned and managed by the public
sector, except that the State Govern.
ments could also run the coal riines
through their corporations. The Cen-
tral Government could set up its cor
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porations for ménaging the coal mines;
and the private sector steel piants
could also own their coal mines. And
it was this broad provislon or set of
provisions under which the coal mines
industry has been funclioning in the
last few years. Sir, before the coking
and non-coking mines were national-
ized, ull the avallable records were
scrutinized, to determine the number
of coal mines.

According to the records which were
available with the State Government
as well as with the Central Govemn-
ment, in all 925, mines were national-
ised, that is, 214 coking coal mines
and Til non-coking coal mines. Sub-
sequently, a number of cases came to
light mamnly in Bihar in which thece
were private individuals holding laases
of coal mines, and these individuals
started operating these mines and ex-
tracting coal without proper authicrisa-~
tion. And ultimately we found that in
Bihar alone about 450 lease holders
were identified. We did not know if
this was the total number.

I had a discussion with the Govern-
ment of Bibar. ] tried to ascertain
how many cases of private leases es-
caped notice at the time of natioaalisa-
tion because this 1s a problem which I
have inherited. I was not aware of
the facts at that time. I tried to check
the records and history of nationalisa-
tion as to how many cases were left
out. I found that there were mines
with private parties which esceped
being identified when the Central Gov-
ernment{ took over mines at the time
of nationalisation. I also found that
there were leases grantad, by ex-
zamindars or rajahs, ¢x-rajehs before
the commencement of the¢ Mines and
Mineral Regulation and Development
Act 1957, of which full records were
not available in the records of the
State Government. So, naturally, the
details not being available with the
State Government, these also got left
out. Then there were idle or dor-
mant leases covering closed or aban-

*The !onowiug Memberg also recorded their votes for
Shankerrso Sa 'hrkuhm Pand

AYES: — Barvaghri
ey.



w1 Conl Mings (Nationalisgtion) Wlﬁ. 3 Amdt, Bl

{Shri X. C. Fant]
doned minss which may be recpensd,
finally, theve were Ivases for coal

«endorsed on fire clay. In many cases,
there were many mines under one
lease, and in some cases, there were
severa] leases for one mine,

Therefore, there was no proper cor-
relation between the number of mines
and the number of leases in all cases.
And we found that in many of these
cases, unauthorised mining, as I said,
had been started; unscientific mining
was going on: safety standards were
no\ vbserved and slaughter mining was
resorted to. This was not only
desirable from the point of view of
the safety of the workers, but from the
long term point of view of the develop.
ment of the coal mine, This was very
undesirable because if ithere was a lot
of coal and later on, it was decided to
go deeper, if the upper seams are not
scientifically worked, it is more diffi-
«cult to work the lower seams. There-
fore, the unscientific working of npper
seams would certainly create a pro-
blem later on also for the scientific
working of coal deposits as a whole.

All these things came to our notice
and we made enquiries. We were told
that welfare measures have not been
provided for the workers and where
the illegal coal mining was being done
near the nationalised coal mines; the
cases of theft also came to light
through the collusion of some officers
there or the workers there or even
otherwise. In this way, the coal of
nationalised mines found its way to
the private lease-holders; they sold
this coal and they made profit that
way also. Of late, we have found that
the number of such illegal operations
was increasing,

Those friends who are familiar with
the working of coal mines and who
come from coal mines area know that
for proper scientific working of coal
mines, you have to have the geologi.
cal data; you have to have mine plans;
¥you have to know the size of the coel
yeserves, the quantity of coal that can

areas until all the facts are konwn,
until investigation is done. The na-
tionalised sector connot step in un.
less all this information is gathered.

We were faced with this problem.
We discussed it with the Bihar Gov-
ernment and considered various alter.
natives, whether to use the Coal Mives
(Taking Over of Management) Act,
1973 or to use the Mines and Minerals
(Regulation and Development) Act,
1957. But for the reasons which 1 just
mentioned, we finally decided that it
would be best to amend the Coal
Mines (Nationalisation) Act, 1973, in
such a way that all prlvately-held
leases would be terminated except, of
course, those which I mentioned earli-
er, that is, held by private sector steel
companies.

We have provided that Central Gov-
ernment or Government Company or
Corporation can take mining leases
where necessary after the exploration
hag been made. the investigation 1s
carried out and the facts which 1
mentioned have been ascertained in
order to make it possible for them to
come {0 a judgment whether technical
feasibility and economic viability
standards are met.

It has also been provided that where
Central Government or public sector
undertakings are not interested in
mining in a certain area, where they
feel that they cannot undertake
scientific mining subject to  certain
conditions which are stated in the Act,
it f{s possible to give a sub.lease to
private parties also or the Corpora-
tion of the State Government,

Mr, Deputy-Speaker, Sir, you are
in the Chair and, it I may be permit.
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it is the desire of the Meghalaya
Goymrnment that they should not be
distprbed, We have no iuntention of

them, How that is to be
done be worked out in congulta-
tion with the Meghalaya Government.

15.00 hrs.

Therefore, in order to carryout the
intention of our decision, namely, to
terminate privately beld leases, an
Ordinance was promulgated bv the
President on 29th April 1976 and I
think the House will appreciate that
in a matter like this it was bpetter
not to delay the coming into effect of
the decision— that there should be no
time-lag between the announcement
of the decision and its taking eflcet.
Therefore, since the Lok Sabha was in
session but the Rajya Sabha was not
in sgession, we decided it would be
best for the President to promuigate
this Ordinance and, also, that we
should come up before the House as
quickly as possible with a Bill. So
we introduced the Bill on 7th May
1976 and I am grateful that the House
has been given the opportunity so
quickly to consider this measure.

With these words, I request the
House that the Bill further to amend
the Coal Mines Nationalisation Act,
1976 (No. 57 of 1976) be taken into
consideration.

MR. DEPUTY-SPEAKER. Motion
moved:

“That the Bill further to amend
the Coal Mines (Nationalisation)
Act, 1973, be taken intv considera-
tion.”

SHRI SAMAR MUKHERJEE (How-
rah): I support the object of this Bill,
but with certain criticisms. My first
point is, why was there so much delay
on the part of Government in acting
in thig matter? The information given
just now by the Miniater that so many
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private leases came to their kmowledge
only atter such 5 long period is also

This ghowg how the vest-
ed interests are strongly at work both
in the State Government and in the
Central Government. Even after the
Chasnala tragedy, when the whole
attention of the people was concen-
trated on this problem of safety,
security and conditions in the coal-
mines ete., this Bill is coming only in
May while the incident took place in
December, However, 1 still support
this Bill and its objective.

Another criticism of mine is that
this measure taken through this Bill
is half-hearted. In the Statement of
Objects and Reasons it has been stat-
ed:

“No scientific exploitation of these
deposits could be undertaken in the
nationalisey sector without these
details. It was, therefore, consider-
ed that it would not be appropriate
either to nationalise these unautho-
risedly worked mines after taking
them over under the Coal Mines
(Taking Over of Management) Act,
1973 or to get the connected mining
leases prematurely terminated and
regranted to Government companies
under the Mine and Minerals (Re-
gulation and Development) Act,
18517.”

The meaning of this is not clear to
me, It must be explained why you
could not undertake full responsibility
and why there cannot be nationalisa-
tion. There is, moreover, a provision
for sub-lease again and there is no
guarantee that, in the form of sub-
lease. some persons will not get leases
and exploit these coal-mines for their
profit and to the detriment of security
laws and conservation and other fac-
tors. So, my point is that Govern-
ment should come out with such an
Act or Bill whereby full responsibility
will be undertaken by the Govern-
ment; because, sclentific exploration
can be done only by the Government.

There is another provision in this
Bill that, in the meantime, they are
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those workers who are working in
these minegg under the private lease-
holders Nothing has been said here
about that,

Much critictsm has been made on
the floor of this House regarding
safety measures; not only the private
lease-holders, private owners, but the
Government also, the existing Gov-
ernment corporation or semi-govern-
ment corporation are completely cal-
lous regarding gafety measures, As
you know, in Chasnala, there was the
second tragedy. In fact, after the first
tragedy in Chasnala, there have been
many mine accidents. I have got one
report from Madhya Pradesh, Bisram-
pur colliery; on this occasion, I want
to draw the attention of the Minister
to this report which I have received
from the General Secretary of the

Union affiliated 4o CITU He ha¢
stated:
“On 27th Apri', 1976, Tuesday,

the weekly rest day of Bisrampur
colliery, two shufts, II and III, were
declared as poduction ghifts as
Kumda Incline, a part of Bisram-
pur colliery: the second shift be-
ging at 4.00 pm. At about 6.30 pm
in the depillaring section, an acci-
dent (roof-fall) took place taking
away the life of two workers, Sar-
vashri Sobit Ram, Timber setier
mazdour Cat-II and R. 8. Mishra,
casual labour....”

-
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SHRT SANAR x Ploiise
go through the Bill, Bir, They Tave
been callous in respsct of salety mba~

MR, DEPUTY-SPEAKER: Thst 1=
why, they want to gtop it. Bat: the
question of safety in the mines, whe-
ther in Chasnala or any other mine,
is a much higger question. It has
nothing to do with this Bill,

SHRI SAMAR MUKHERJEE; One
of the reasons for the termination of
these leases is that they have been
callous on the gquestion of safety of
the workers. ...

MR, DEPUTY-SPEAKER: They will
not be able to operate these mines any
more About safety, it is a bigger
question It applies to every mine,

SHRI SAMAR MUKHERJEE: That
is why I am drawing the attention of
the hon, Minister to this.

MR DEPUTY-SPEAKER: That is
enlarging the scope It is not very
relevant to the Ball

SHRI SAMAR MUKHERJEE; My
suggestion is that Government should
bring forward a comprehensive Bill
covering the safety aspect, sclentific
exploration and the ‘interest of the
workers, My criticism is that this is
a half-hearted Bill, That is why, 1
am drawing his attention to this. This
question of safety is not only related
to the private lease-holders....

MR. DEPUTY-SPEAKER. That is
exactly why I say that it is a bigger
question.

SHRI SAMAR MUKHERJEE: An-
other point tp which I want to draw
hig attention is this. In the ITlustroted
Weekly one special article has appear-
ed, Becauss of thelr interest to cut
coal as much as posible, they sre dis-
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regarding all safety rules. The ques-
tion of fire s also mentioned -here in
this article in the Illustrated Weekly;
it has been pointed out that the future
of the Jharia town....

MR. DEPUTY-SPEAKER: Is it re-
levant to this Bill? Please tell me
honestly.

SHRI SAMAR MUKHERJEE: You
have no idea about collieries, Fire is
spreading from below., These private
lease holders are wusing these mines
in such a way that fire takes place
inside.

MR. DEPUTY-SPEAKER: You are
a senior Member and Deputy Leader
of an important group. If you really
want to enlarge the question into the
safety of Jharia and other mines, that
ig another question,

SHRI SAMAR MUKHERJEE: My
point is that because of the callour-
ness on the part of these owners, Gov-
ernment must take all comprehensive
measures, otherwise the entire town
i5 now threatened and it will go down.
Fire is spreading there from below.
Government must make provision for
the workers’ safety, security of their
jobs and other amenities.

MR. DEPUTY-SPEAKER: There
you have a valid point.

SHRI SAMAR MUKHERJEE: With
this criticism, I gupport this Bill.

=t 7w fag o (53%R) ¢ SuTeme
wgem, 59 fom #1 § gam ¥ gwaw
AT g AT qEAT qA wFET Fw
qAFAR a1 g & sE wawa &
AT 9T IHA Hfqafrerar #1 0

qane fas Fia wrgw & A g,
¥ g9 faw #1 =< 7 fAd3zq w0
sgr o faadr ot 2w & meew
& %1 &0 wEaw o faar s =g
FAifF Z¥F da ¥ oY G5 gz

855 L.S.—4
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g 98 Fdaz F WL 9T T o AT &
AT wFaeT @€ F7 % F 0 IE
AgT AIEA-A T BT BT E | F ;IGE
g, "#E S & I wrgn-fefeT
TF AR Ged GF aF 39 @ 39
mas # wgaEAr 4.gm g fFogw
ATAA-4. 8 F a9 & fax Ty e
Y IFT T G F, SAFT AETFIT
ferar srar = ey #iT 3w 2w A SiEa
I OFT FAT-IEIG ATHT F T T
AN @RI 2, 99 9T afew el

=T e

fagzr &1 foi% fFar mar &, &few
o= AT AT @IET H a4y & gard
BT E | w4 1973 W 97 UEMA-
2o &1 fas woaar o, a1 #747 faaes frar
g1 f% ag It w=Sr a1 g, AfFHT 38F
TLFFT FA & A% 35 AGAFRT
FTO7T R ATfAREFIT F1 F29 270
wgar =fgx |

Jor FEgAT O 2 fe wreangde e
w1 ® ol faadr &Y §, I ae 9T H
FE[ ANFT 73, (4l F1 a7 FT 3,
IH AN WA A AT &, AfEA
gl A K GIAA FT FAA HIAT @,
e e ¥ Iga wW WAl #Y
asar Jfgy, sy =W fEedr
FOE W@ | FHiF ASAST A
BRI @AU AT & | A S HIAA A
1L AZAT F 14 F0 &0 G g, A9 fAw
1T FEI A ST g 1w faa
gEHi & USEIAFO FH S0 @ T,
IT4 UF gaur gg oy G3r g1 v
wmer famad & a1z sua WOt £y
F g ®aar FFaA wEE g
HfeT 9a% 1% IT ST A TIX AT
21 wieT Fw

MR. DEPUTY-SPEAKER: Govern-
ment fully agrees with you and that
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is why, they have comde forward with
this Bill,

ofr o Py vk - drer wgr g
fiv qg drard dgeek wft WA W
xawr umwor we 8 ¥ ar avdr
e §, ¥ew qud wiw o€ WA X
wZ, ¢¥ aTw sury ¥ wfed, 2 gu
A RArror ) wigw g g
e 45 qwd § fiv e § e
FIRggTEmfnary | wTARRAT
€F v 7 § fr TfawTy w1 wd
Rwfgr, wafgr wie sfasi & for ¥
fwqr )

gw fadgw & IPedi & wgy mv
§ fr swgwrarat & goi g
I s winfwsr ¥ A ol fr
et w7 waw dar gy v §, o)
fi Wy UE T FW@ K AET
gER 1 & IR I GIw &7 A
FRX QT g KR g F g ¥
agam W & fag w7 WY darc §

afer v T & W
HORX T WAl w1 3 &Y A Shed ey
w3, o gt w Fw Arq @i
X9 T ¥ g7 19 w7 = WA Wiy
fr fasr 2¢d 7 gz w1, =W
wvaf 4 A ¢ 1+ wuf & far @
o) ot ow am femrs ¥ war
war & 1 warw & o\ oqen ?
Wwakaft e fEmr y ved §
¥ wwT a7 w7 w7 9% fomr W
sy vy ¥ oy wow g § fe o
wory w7 ol frer 4, Y s e
ey § o agt-oof w< anr § O
yedr way Ui O 7T A W
wgtacwm § (%@ fag wowre WY
w wre o surr oue iy e genk

tefre ¥ ¥ @, mie pirodt &
was ® ¥}

MR. DEPUTY-SPEAXER: This is a
larger quesiion,

oft o Toog ol - F 45 omar § o
q{ wrer Dy o dwafry o afer
Teamgammamewnfag & 4
T B wigar ov 1 & 8 fow W
FadT T § o

SHRI SAMAR MUKHERJEE: There
is no other item today, So, there
should be no objection to his taking
a little more time.

MR. DEPUTY-SPEAKER: There
May not be any other item, but it
my duty to point out the scope of the
Bill. How the mines should be work-
ed, what fimprovements should be
made and how the workers should be
better taken care of—they are all
important questions, but these are
bigger questions which should be dis-
cussed at some other appropriate time.
This is only to stop eertain private
mine operators, That is all,

SHR! SAMAR MUKHERJEE: Why
these mines nre being taken over—he
is speaking on that. His point is quite
relevant

MR, DEPUTY-SPEAKER: No, no
Dr, Ranen Sen.
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Bhow fs it that Mr, Puit says that more
than 400 such unauthorised wmining
units were found out by the Govern-
ment very Ilste? Therefore, certain
criticy or tynies gay that there were

critics or cynicg if they say that some
‘State Governmentg at least with some
of the higher officials of the Ministry
of Steel and Mines were involved in
hiding certain facts? Otherwise, one
could understand a dozen or a
couple of dozens of mines not attract-
ing the notice of the authorities of
the Steel and Mines Ministry, but
here the number of mineg is more
than 400 and that too mostly located
in the State of Bihar, {rom where cur
friend comes. Therefore, it does not
£0 to the credit of either the Ministry
of Steel and Mineg or the Bihar Gov-
erument.

Last year, there was a discussion
in the newspaperg and some trade
unions brought to the notice of the
Bihar Government that certain illegal
operations are going on in Bihar. For
twenty to thirty years together, there
hag been burning under the earth in
quite a number of mines, This has
‘been sq not only in Dhanbad but in
Todhana area t0oo. I had been there
in 1944 and gome trade union work-
ers working in' the collierieg took me
tthere. The country became indepen-
dent in 1947, Later on, the Govern-
tent of India realised all this. But
what happened?

In the past, I had discussed about
“4he Chasnala disaster, I had pointed
out that the President of Burdwan
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wake up after gix months or a year
and thick something to do gomething
in cases of gubsidence of goil and fire
which has been burning for the last
20 years, as per my perzonal know-
ledge. Thiz is a sad commentary on
the functions of the Ministry of Ener-
gy and Mines and the Bibar Govern-
ment and the people who are con-
nected with mines,

The second point in regard to (b)
which I want to make is that this Bill
somehow or the other seeks to legalise
the illegal mines. Section 2(a) (ii)
states;

“(ii) a person to whom a sub-
lease referred to in the proviso to
clause (c), has been granted by any
such Government, company or cor-
poration, or

(iif) a company engaged in the
production of iron and steel.”

Some people are doing mining work
illegally. They have been asked to
hand over those mines. The Cemtral
Government or the State Government
may take over all thoge 400 odd mines
and then grant a sub-lease *0 any
person or & group of persons,

MR. DEPUTY-SPEAKER: Proviso is
there, You read the proviso.

DR. RANEN SEN: What is the ne-
cessity of the proviso?

“Provided that the Government,
company or corporation to whom a
lease for winning or mining coal
hss been granted may grant a sub-~
lease to any person...... "

MR. DEPUTY-SPEAKER: Please
read out the whole thing.

DR. RANEN SEN: It says:

“on such termg and conditions as
may be specified in the instrument
granting the sub-lease, if the Gov-
ernment company or corporation is
satisBed that—
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(i) the reserves of coal in the
area are in isolated small pockets
or are not sufficient for gcientific
and economical development in a
coordinated and integrated man-
ner; and

(ii) the coal produced by the
sub-lease will not be required to be
transported by rail.”

I ask; why? Before bringing this
Bill the Government should have gone
into this thing thoroughly. I want to
know this, Has any assessment been
made whether the reserves of coal are
in isolated pockets where no scientific
extraction can be made?

MR. DEPUTY-SPEAKER:
coal in Bihar can be
rail.

Every
transported by

DR, RANEN SEN: If siding is there,
then, I quite agree with you. If the
Government should have known the
position, then they gshould have
brought a Bill and said, these are
illegal mining and ask them: You
please enter into lease with us or
enter into agreement with us, That
sort of thing would have made the
whole thing quite easy. Instead of
that the Government comes with this
whole amendment Bill. It does not
find out whether there are any such
- isolated pockets or not, It is stated
here:

‘Where a mining lease stands ter-
minated under sub-section (3)’ etec.
ete,

Then what happens? It is stated:

‘a prospecting licence or a mining
lease in respect of the whole or part
of the land covered by the mining

lease which stands so terminated.

These are some of the points I think
which are really very undesirable.
The mining lease might be handed
over to the same person or any per-
son who will be the highest bidder in
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this respect and he will be given these
mines to be operated., I do not think
it is a very happy position in regard
to mining. Sir, very many things have
happened in the mining areas, In spite
of those things Government has not
taken enough precautions 1o gee that
these things are terminated and the
Government should have taken over
these coal mines long before or a
cooperative or any other agency could
have been formed with these isolated
pockets of coal mines.

ot AT SO (WTAAT) @ FTeuer-
agEd, 1-5-1972 F f&q 9ger q@d
FAET FIT  AZE  FT AETHT
far T AT 1-5-1973 H, TFT
UF g1 A1E ATA-RAET  FIA AEA
FT UCETFLT gAT | IaF a7 T
FT FH TFEEA FUT AT FTH
gafe g5 1 ST &4 WA 7@ @A
FAraga At g e AT E 0 WS
# orasT gaTg 291 g F oF S FAT
oft 7z o q&r 32 | FfFwq & gF AT
FgAT AT g fF 3q9 & aF g
ETAND VI E T O R & FARAIG EC TR
F1 FAAE aaar i | qfagre awrT
F g Al 1 ITEIT @A & Y SFFiA
R uxgerae fwar we feaar &r
wiger fFar &fea @ guA S AN
& faars ®1 a8 I5AT T AT FT
gw gasr w18 wafawr g ar faar
aofad & Y 9 ¥ faar sdwr ?
g @%g @ & v agfs aIF
¥ g w40 fEar 1 ogw wweEfed
FHE | 419 F9 I fF qg= g Fr
Few fear Ay A usy FATA &
ofaFIT & IT @IAT 7 @ XA | TS
aIT U R A qWT B AR
Ty & foad ofter @r AW IS
& fay ®rdr sarer qFgrE w2 f@ar

QTR 1§ ¥ ugw wENEE Sad

FZTH M S F7 eArw mrwiva fwar
qr | IR FET A——
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“Coal mines have to be reorga-
nised and restructured and are to
be worked on modern scientific lines
by paying special regard to conser-
vation and safety of mines and wel-

fare of the workers.”

29 g § W FT A 1972
# gafra fHar s 97, ;s /R |
BV Ty, g T A gur 7 TS /e
q AT FAT A0 IFA AF F AL, wAAT
argfretes adid & adl fasrarn, Fiar
AT FA[, FT AT AIT FA——FHT
IART HAEAIST 4 AT IT & AFAIT
aga F4 7

qF AT { ST FFAT ATEAN §—
AT AT 3T BT HHT H | AATATZ-
INA & 91% T FY A AT ARG g,
gz 7o fgsar 2 7 A1t 2 7 T
F T FZT g 7
MR, DEPUTY-SPEAKER: This Bill

has nothing to do with the quality of
«coal gupplied to Railways.

=it W AT WA § 3747 &) Fgar
Hrgar g 1 aTH g @ FIH AT
3B gHl % |

st IREFAT WE (F2AT)
3qreaer oY, fqa wgeal & ==t gw
faga® ® #1 w3 g, 97 ST @ faer
FT HAAT A4 &1 wHAT AT HaAY ¥
A Wq¥ AW § &iF ) F0E 15 g
IFeai w1 et B vw F fagre @ o
400 & wfas gafazg @F qe7 =7
FTR FE G E, I F1 @TFHTT A9 A
B} ar A 8 1 waTsAA S, W
staa & & fagre @ wrar g, fo= foat
] Fraer F @A F, AN gAarg, Afar,
gardvary, fufedlg, &9 gwaar,
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g7 faai 8 T wAfaza =1 3 w1
FLA qret @ Ffxa & ) 3o W A
TET AT TS WIS T8 St HY HAA G-
THT &Y gAfayd @Al 1 GIET FI
YA A R’ AT FT I ISAT AT, QA
T F J0F A 48 w919 fgar war
a1 f 3% o & #1€ Gy @ 787 &
QYT wrars &9 ¥ a7 1 fagre s &
WG ATHIT &1 FEAFIT § = qv
OTAIA FLT AR IH TG FT A FT
fagre ® =7 37 =gy ¥ AfF @EA-
Fary arr wifasi w1, AT o1 FAY &
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‘SHRI K, C. PANT: Sir 1 am very
grateful to the hon. members who
have participsted in the debate and 1
huve been happy fo mote that each

of them lent his support to the
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Undér the provisions of this parti-
cular Act, it is necessary that if the
mining leases are terminated, then
the Government has to take over those

. mines, even though they are not

scientifically worked, And- they have
also taken over the workers who
were employed by the private legse
holders. Now, In those cases where |
the mining operations were not signi-
ficant or not large, there was ot great
difficulty and the Bharat Coking Coal
Lsd. took over those mines. We will
investigate, we will explore and come
to & judgment whether to go ahead
for mining or not. But there was no
teason to continue with these cdld
leases and s0, they were terminated
and the Government company took
them over. But in other cases, there
was also the risk of bogus muster
rolis, and all thase people were taken
over in the coal industry with the re.
sult that the nationalised coal mining
industry was overloaded right from
the beginning so far as number of
workers was concerned. It has been
one of the problems of the nationalis-
ed coal mining industry as to bow to
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wils largy number of persons who
were engaged by the private lease
holders. Jn some cases, they asked
the workers to come and work for
them and showing them this carrot
that if yoy work with us extra hours
and work at night and s0 on and so
forth, then tomorrow the Government
will take over the mine and you will
have security of service and ypu will
be on the rolls of the Government
company and so on, Therefore, it
was important to see that this did
not take place.

SHRI SAMAR MUKHERJEE: You
are throwing them out.

SHRI K. C. PANT: No, we are not
throwing them out. They are not our
employees. If you like, we will give
themn back to the same people, They
are not our employees. This is the
correct position which I have placed
before the House.

The other Bill is Coal Mines (Take
over of Management) Act. This is the
other act under which we could have
acted. There, I have explained very
briefly in the Objects and Reasons as
to why we did not take recourse to
this Act, It Samar Babu wanis a
fuller explanation, I can tell him that
if action is taken under this provision,
fhe Central Government will have to
give an amount to the owners of the
mines even though they are Yeing
worked unauthorisedly and also work-
ers employed by those people will
have io be taken over. But under the
present law, we will have to pay no
amount. I think, Mr. Daga and some
other hon. Members asked this ques-
tion. We thought, that would meet
the end of justice in this case and it
would be the right law to depend up-
on,

SHRI DINEN BHATTACHARYYA
{(Serampore): They are already arm
ed with a law,

SHR1 K. C. PANT: Anyway, you
should be happy sometimes. Even if

you were unhappy sariier, todiy is
the day to be Rappy. !

. The of question was  raiyed
about' fire, and so on, ¥ou
rightly pointed ogt that this.is bsytmd
the scopp of this Bill and I think,.1
should not involve myselft in any
argument on this question. But we
have in the past ln this House discus.
sed the matter of safety. Withaut go-
ing into the subject matter, I can say
that we are fully constious of the
need of safety and the public sector
companieg are taking all _ necegsary
measures to ensure safety.

Now, Sir, the other question that
was raised, was by Dr. Ranen Sem,
with regard to the fact that the ex.
ploration and assessment of the de-
posits had not been made hefore the
bill was introduced. I explained at
some length that one did not have the
records fully. Oné dii not know ex.
actly the area covered by the mines
and it 18 for these reasons that we
terminated all the leases, We have
at a stroke terminated all privately-
held leases, 50 that even though there
may be some privately-held leases of
which we are not aware—there may
be more than 450-—by this bill we
automatically terminate these leases.
That is why we took recourse to it.
Suppose we had first explored the de-
posits, found out their quantity and
quality, the nature of deposits etc.,
and the economic viability while the-
private lease-holders were working
those mines, it would not have beem
possible. That is why we terminated
the privately-held leases, Now the
public sector companies will do that.
It is only after they have done 1it, can
they decide about the desirability of
working those particular mines. If
they find that there are certain mines
which come within the provisions—
which the Deputy Speaker was mood
enough to bring to the notice of the
House— ie, provided

(i) the reserves of coal in the
area are ih isolated oD}
potket or are not sufficlent
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2oz scienfific and economical
Swvelopment in a co-ordinated
wrdd integrated manner, and

(1) the coal produced by the sub-
leagee will not be required to
be transported by rail.”

{0, provided these two conditions are
satisfled, the sub.lease can be given
o any person in any aréa on such
terms and conditions as may be spe-
cifled,

SHRI DINEN BHATTACHARYYA:
Who will decide this?

SHRI K. C. PANT: Naturally,
whichever is the proper authority,
will decide it; but before we decide
it, the public sector company must de-
cide whether it wants it or not. But
we have to ensure that the public sec-
tor does not suffer, We have to en-
sure that the public sector is able
to work its coal mines in an integrat-
ed manner; and suppose the public
sector coal company feels that it is
necessary for it to work a certain
mine, they will certainly have the
first priority—and subject Lo these
two conditions. There may be mines
in the country which are in isolated
pockets. Shri Ram Singh Bhai refer-
red to it. 1 got a letter from an MP
from Machya Pradesh, suggesting that
we should allow small, isolated coal
mines to be exploited by a private
party. We did not do it. But it is
quite possible that the overheads of
the public sector coal company are
such that it may not be able to nd
it worthwhile to mine coal in isolated
areas. The conditions are spe-
cified. We have said that if these
conditions are satisfied, even a
private , lease- holder will Dbe
allowed 1o work it. Suppose we leave
out this condition and slso leave out
the possibility of any privale lease-
holder being allowed to work it; a
situation will arise in certain cases;
i.e. where after the public sector com-
panies have investigated these depo-
sits and have formed a judgement,
they find that they arve not interested
in worikng the mineg in certain
eases, number of workers have Leen

VAISAKHA 27, 1608 (5AKA)

(Nationalisation) 118
Amdt, Bill

16.00 hrxs,

employed and I do not say today that
all the workers can be taken back o
can be employed. I am in no position
to make that statement until the ex-
ploration has been made, until in a
p.oper and scientiic way the pubiic
sector companies are able to say that
they need so many persons for these
mines, Till then, I am not in a posi-
tion to say anything. But even at
that stage, suppose we close the Aoors
to any other kind of mining, then
these workers cannot find employ-
ment in coal mines anywhere.

So, this is an additional considera-
tion why we have kept this proviso
and why we have limited the appli.
cation of this proviso only in certain
cases, Then there is a case of Megha-
laya which 1 mentioned. There also,
we do not interfere with the coal min-
ing which is practically on a cottage
scale in certain areas.

(Interruptions)

There was another point which was
made by Dr. Ranen Sen and Mr. Ram
Bhai. The point was about illegal
mining, Now, I would like to difter.
entiate between termination of leases
which cover those cases where some
leases were given to some parties and
illegal mining where no leases have
been granted at all. Where no leases
have been granted, it is theft of coal.
Where no leases of any kind have
been granted, where no authorisation
has been given if somebody goes there
and starts mining the coal, it is pure
and simple theft and it should be
stopped by the law and order autho-
rity of the State concerned; they
should not hesitate at all to take env
action that they want to take. It is
only in these cases where some lease
has been granted that we have had
%o bring forward this law {o stop it.
One does not need to bring forward
any law to stop illegal mining where
no authorisation has been given. Obvi-
ously, that is not correct and right
and that must be stopped. It must be
stopped by the organs of the State,
There was a suggestion not a sugges-
tion but perhaps an innuendo by
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. Shastriji that the Bihar Government
did not support this measure with its
heart, Whatever that might mean, |
think, that was not fair. I think it
“was not at all fair, and the Bihar
- Government, in this matter, has heen
forthcoming, has been ready to zccept
this measure fully. I have discussed
it with the Chief Minister and the
~Chief Minister hag readily agreed to it.
I think, Shastriji will bear witness to
- the fact that after the proclamation of
this particular ordinance, this kind of
illegal mining has stopped in Bihar
more or less.

(Interruptions)

My report is that is huas more or
less stopped, My report is that the
State Government has acted promptly
_in this matter. My report is that the
police and the authority went there
and very quickly the whole thing was
stopped. I hope that he will bear me
-out in this. If this is a faect, it shows
that the Bihar Government has alse
acted promptly to give effect to the
objectives of this Bill.

Then there was a suggestion
the Bihar Government might ke
allowed to work as a sub-lessee. That
is certainly not excluded. It is for
the Bihar Government to consider
whether any of their corporations
would Jike to come as a sub-lessee
They also come into the picture after
the public sector Coal India Limited
has surveyed and exvlored ‘these
deposits and found them to hte not
worthy for it to mine. After this, the
question will arise, and at that stage,
I certainly do not exclude the DBihar
Government coming in.

Finally, a suggestion was made by
Mr. Reddy that there should be a
penal provision. There are penal pro-
visions in this Bill, I need not read
them out here because you have read
the Bill. They have been provided.

MAY 17, 1976
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Lastly, there was some reference to
officers. While I do not exclude the
possibility of officers being mixed up
in pilferage of coal in certain places"-
—in fact, I said so in my opening
remarks—I think, it is very unfair to
make a general remark of this Kkind.
Our officers in the coal mining indus-
try have been working day and night
to increase production and to increase
productivity. If I may say so, the
manner in which the production has
gone up in the last two years by 20
million tonnes and the manner in
which the productivity has gone up,
it is certainly something which has
strengthened the economic fibre of this
country and it has changed entirely
the picture of coal industry for all the
consumers in this country. Therefore,
I think, one should not be uncharitable,

One should certainly point out to
individual cases where the people
may have erred. But, by and large,

the officers who are working in this
industry deserve commendation and
encouragement of this House rather
than otherwise.

MR. DEPUTY-SPEAKER: The ques.
tion is:

“That the Bill further to amend the
Coal Mines (Natichalisation) Act,
1973, be taken into consideration.’

The motion was adopted.

MR. DEPUTY SPEAKER: We now
take up clause-by-clause consideration

of the Bill.
New Clause 14.*
The first one is an addition of a New
Clause.
Amendment No. 2—1A (New).

Amendment made:
Page 1’—

ajter line 4, insert—

adopted

i 2 i i 1A, having been adopt
#*In view of amendment No. ‘2, inserting new clause e iskin

by the House, new clause 1A was renumbered as claus
clauses 2, 3 and 4 renumbered as 3, 4 and 5 respectively

the direction of the Speaker.

e 2 and the
as patent error under

&
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shall b: inserced, upmajy:-

“Declaration a3 XA, (1) It is hereby deciared
to expadiency het §t dieat
of Unjon public  jnterest that the

control.

MR. DEPUTY BSPEAKER: The
question is:

“That New Clause 1A stand part
of the BilL»

The motion was adopted.
New Clause 1A was added to the Bill.
Clause 2 (Amendment of Section 8)
SHRI K. C. PANT: I beg to move;—
Page 1—
for lines 5-7, substitute—

“2. In gection 8 of the principal
Act, after gub-section (2), the
following sub-sections shall be in-
serted, namely:—". (3)

Page 1, line 8,

cfter “commencament of” insert

“gection 8 of”. (13)

SHRI RAMAVATAR SHASTRI: 1
beg to move: -
Page 1, line 16,—
for “company” substitute
ernment company”. (8)
Page 2—
omit lineg 1 and 2. ()

“Gov-

mines
to the extent hereinafter
provilel ia subey:ctions (3)
and (4) of sxtion 3 and
sub-section (2) of sectien 30.

(2) The declaration contained
in sub-section (1) is in addi-
tion to, sai aot in derogation
of, the declaration ocontained
in section 2 of the Mines
and Minerals (Regulation ana
D 1957 (2)

evelopm Act.
67 of 1957. (Shri K.C.Pant).
Page 2, line 5,—

Jor “company” substitute “Gov
ernment company®. (7)

Page 2, line 12,—

for “company” substitute “Gov-
ernment company” (8)

for “company” substitule “Gov-
ernment company”. {(9)

MR. DEPUTY.SPEAKER: First 1
will put Government Amendment Nos,
3 and 12, moved by Shri K. C. Pant
to clause 2 to the vote of the House.

The guestion is:

Page 1,—~
for lines 5-7, substitute—

“2. In section 3 of the principal
Act, wufter sub-section (2), the
following sub-sections shall be in-

, namely:—". (3)
Page 1, hine 8, —

after “commencement of* insert:

“gection 3 of”, (12)

The motion was adopted.
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MR. DEPUTY-SPEAKER: Now, I
put the Amendment Nos. § to 9 moved
by Shri Remavater Shastri to Clause
*2 to the vote of the House.

13

LAmendments Nos. 8 to § were put and
negutived,

MR, DEPUTV-SPEAKER: The
xuestion is:

“That Clause 2, =s amended stand
:part of the Bill.”

The motion was adopted.

“Clause 2, ag amended, was added to
the Bill

«Clause 3 (Amendment of section 30)

SHRI RAMAVATAR SHASTRI: I
beg to move;—

Page 2, line 40,—

for “may extend to” substitute—
“should not be less than”. (10)

Page 2, lines 40 and 41,—
for “may extend to” substitute—
“should not be less than” (11)
MR. DEPUTY-SPEAKER: I put
Amendment No. 10 end 11 moved by

4the Ram Avtar Shastri to Clause 8 to
the vote of the House.

s‘Short title and com-
me Cement.

MAY ¥, 1098 Amde ot
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Amendments Nos. 10 and 11 were g’

MR, DEMUTY-SPEAKER: Te
question is;

“That Clatise 3 stand part of the
BilL”

The motion was adopted,
Clause 3 was added fo the Bill

Clause 4 (Repeal and Saving)
Amendment made:
Page 2,—

for lines 4247, substilule~

“4, The Coal Mines (Nationalisa-

tion) Amendment Ordinance, 1876,
(ordinance 3 of 1976) is hereby re-
pealed”. (4)

(Shri K. C. Pant)

MR. DEPUTY.SPEAKER: The
question is;

“That clause 4, as amended, stand
part of the Bill”

The motion was adopted

Clause 4, as amended was added to the
Bill.

Clause 1 (Short title)
Amendment made:
Page 1,—
jor lines 3-4, substitutew

. (1) This Act may be calied the Coal Mines (Nuional-
Lo isa‘t%m) Amgndment Act, 1976,

(2) Sections 2 and 3 of t his Act shall be, deemed to

have come into force ar tie 29th day of
1976,

April,

C. Pary)



Xag Coal Mine .

MR. DEPUTY-SPEAKER: The
question ix:

*“That clause 1, as amended, stand
part of the Bill.”

The motion was adopted.

WClause 1, as amended, was added 10
the Bill.

“The Enacting Formula and the Title
were added to the Biil.

SHRI K C. PANT: I beg to move:

VAISAKHA 27, 1808 (SAKA)

(Natwonalisation) 136
Amdt, Bill

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER: The
question 1s:

“That the Bil, as amended, be
passed.”
The motion was adopted.
1612 brs
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday, May
18, 1976/Vaisakha 28, 1898 (Sdkca).
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